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LOK SABHA

Friday, December 20, 1996/Agrahayana 29,
1918 (Saka)

(The Lok Sabha met at Eleven of the Clock)
[MR. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
[English]
Tyre Corporation of India

“421. SHRIMATI GEETA MUKHERJEE : Will the
Minister of INDUSTRY be pleased to state :

(a) whether the Ministry of Industry’s representatives
were present in the meetings of BIFR when it senctioned
the Rehabilitation Scheme of Tyre Corporation of India
but they raised no objection;

(b) if so, why the Government after waiting a lot of
time suddenly went for an appeal;

(c) whether this move of the Government is likely to
seriously jeopardise the rehabilitation scheme
endangering the fate of thousands of workers; and

(d) if so, the remedial staps Government propose to
take in regard thereto?

THE MINISTER OF INDUSTRY (SHR!I MURASOLI
MARAN) : (a) to (d). A Statement is laid on the Table of
the House.

STATEMENT

(a) No, Sir. During the BIFR hearing held on
20.12.1995, it had been specifically stated by
Department of Heavy Industry's representative that it
would be necessary to obtain the approval of the Cabinet
Committee for provision of additional equity of Rs. 19.41
crores, financial restructuring of liabilities and providing
interest free bridge loan of Rs. 15 crores etc. and time
was sought for this purpose.

(b) Sinte BIFR sanctiosed the final revival scheme
without obtaining consent of Government and as the
final scheme was not .in confermity with the views
conveyed by the Govenment on the earlier draft scheme,
an appeal was filed on 4.4.1996 before Appellate
Authority on Industrial and Financial Reconstruction
(AAIFR) who have since stayed the operation of BIFR's
order dated 15.2.1996.

(c) No, Sir.
(d) The final decision of AAIFR is awaited.

SHRIMATI GEETA MUKHERJEE : Sir, | read the
statement which was laid on the Table of the House. In

reality, the Government say that they raised certain points
excepting that they wanted time. The only thing that
they said was that they would seek the permission of
the Cabinet. But the BIFR has said at that very time that
it is the Ministry of Industry which has sent the proposal
and not the BIFR. Therefore, getting the Cabinet
approval was the Ministry’s own thing. The BIFR, despite
that after considering that it was the Ministry’s own
proposat, gave them time. It is not clear how he can
now say that they wanted this from the BIFR that the
Cabinet’s approval has to be taken, etc. despite the
answer of the BIFR to this effect.

SHRI MURASOQL! MARAN : Sir, | share the anxiety
af the hon. Member. Yes, there is a problem in the Tyre
Corporation of India, but it has not happened yesterday.
It has been there before the BIFR, since 1992, An
alternate scheme was prepared by the company and
our Department. They simply forwarded it. Jt is not of
their own creation. So, what they did was they wanted
some more time for the consideration of the appropriate
authority, that is, the Cabinet Committee on Economic
Affairs. That is what has happened. Nothing more,
nothing less.

SHRIMATY GEETA MUKHERJEE : Two month’s time
was given and that was agreed upon by the Ministry's
people. Despite that, when they did not do it within that
time, only then the BIFR actually sanctioned the scheme.
If this is so, and what the hon. Minister said also is trye,
how is it that the Government again went to the meeting
of the BIFR on 12.11.967 Then, they again wanted time
up to January, 1997. But before January, 1997, they
went to the Appellate Authority on industrial and
Financial Reconstruction (AAIFR). How is it? Is it not a
unique case to show that it is being avoided? How will
this go on?

SHRI MURASOLI MARAN : | am sorry for what has
happened. After the new Government has come into
being - the hon. lady Member should remember that
she is also a part of the Government - her party is also
a part of the Government!

Sir, the Marxist friends are the. supporters of our
Government from outside.

SHRIMATI GEETA MUKHERJEE : We are the Party
of the Union also. | was in the BIFR.

" SHRI MURASOLI MARAN : So, there is no doubt
about it. We have taken up the scheme at the Highest
level. It is under consideration. We do not say no’. So,
| give an assurance that this will be examinéd.

SHRI NIRMAL KANT! CHATTERJEE - Sir, we ave
happy that this is being axamihed. He shres the grief.
That is also commendabte.

MR. SPEAKER : After this there is no tecessily to
ask a question.

SHRI NIRMAL KANTI CHATTERJEE : Sir, the

_problem is not of’ sharing of grief but the problem is
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sharing of funds. The Finance Minister is also here. This
situation 1s continuing for the last three years. We
know that there 1s a change of Government. But the
expeditious way in which the Government should
have functioned has not functioned. | know that there
are certain lines of production both at the national level
and also at the international level. There are certain
other levels of production which are not efficient. The
operating agency had formulated the plan. So. | want
to know by which time you propose to execute your
sympathetic decision.

SHRI MURASOL! MARAN : Sir. the alternate scheme
1s not acceptable to the Government. | do not think that
any Government will accept it. | do not think that even
the Marxist Government of West Bengal will accept it.
It 1s because the additional cash loss during the
implementation period would be met by the promoters
by bringing in additional interest-tree funds. So, it is an
open-ended policy. What i1s the amount we are going to
seek and how much we are going to get are not specified.
It is very vague to say that whatever may be the loss.
the Government of India should provide the amount
during the implementation period without charging any
interest. | think that no Government will entertain this
idea. What we want is that they should quantify the
amount.

SHRI NIRMAL KANTI CHATTERJEE : Sir. that 1s
already quantified. Their period of rehabilitation is five
years. They have completed that period. Sir. you know
all these things much more than | do. Within a period
of five years. they are saying that they will make the
unit profitable That is their scheme. Of course that is
part of thewr inital advance of the money.

MR. SPEAKER Unfortunatelly, | cannot allow your
second supplementary!

SHRI NIRNAL KANTI CHATTERJEE : | want you to
ask the supplementary’

SHRI BASU DFR A".HARIA : Sir, as a former Labour
Minister you have got sufficient experience as to how
a delay in taking a decision by the Government results
In losses to the companies. When the BIFR finalised
the scheme and recommended for revival, they gave
time also to the Government of India. The Government
of India has to implement the scheme by 15th January
When the BIFR decided about the viability of the scheme
in regard to revival of a public sector undertaking. the
Governemnt of India had failed to give the promoter of
the company. and as a result of that. winding up notices
were being issued. A glaring example. Sir, as you know.
is of MAMC. It is a very important industry of West
Bengal.

May | know from the hon. Minister whether the
Government will take a decision by 15th January
about the implementation of this scheme sanctioned by
the BIFR in regard to the Tyre Corporation of India
Limited?

SHRI MURASOLI MARAN : Sir. the alternate scheme
sanctioned by the BIFR has full of infirmities. | have
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quoted one example. If they want | can quote another
example also. They said that the land should be sold
We agreed. But they have assumed that the amount
proposed sale should be supplied by the Government
of India. How will the Government of India accept that”
If we accept that scheme. the NTC will say that they
have got a Rs. 2.000 crore plan. They will ask the
Government to take away the land and advance Rs.
2.000 crore. They will go to the Finance Minister. It 1s
not simply acceptable. But what we sugget is this. let us
sell the land. Let us have the plan. Let us ask the West
Bengal Housing Board or HUDCO to take over the
land. Let us formulate a scheme. Let us get the money
That is what we are suggesting. So. naturally, it will
take time. As the hon. Member knows, in our system of
Governance. 1t you want to impose President's rule and
if you want to dismiss a State Government. just a report
from the Governor is enough. Without that also. you can
do away with the Government.

SHRI PRAMOD MAHAJAN
happening in UP.

SHRI MURASOLI MARAN : But it you want to revive
an industry. which will give job to thousands of workers.
1t takes time.

SHRI BASU DEB ACHARIA : How much time do
you want. two years or three years”?

SHRI NIRMAL KANTI CHATTERJEE : By which time
are you going to do it?

SHRI MURASOLI MARAN Inter Ministerial
discussions are taking place Once it was taken 1o the
highest forum. it was deferred. We are discussing it
The hon. Member. who asked the question. 1s a partner
of the Government. Hon. Shri Nirmal Chatterjee is the
Chairman of the Union and the Congress Members are
also supporting it iIn West Bengal. So. | do not want to
be negative. To put an end to this discussion
...(Interruptions)

- This 1s what 1s

MR. SPEAKER : Do you expect my support also on
this issue?

SHRI MURASOLI MARAN : We have proposed to
release Rs. 4 crore from the Crucial Balancing fund
available with this Department for restarting operations
of the Kangra unit. We have got the concurrence of the
Planning Commission also. We will release the amount
very soon so that this unit is started as early as possible
I think this will satisfy the hon. Member.

SHRIMATI GEETA MUKHERJEE : The appeal also
should be withdrawn.

SHRI MURASOLI MARAN : No. 1t i1s there.
SHRI BASU DEB ACHARIA : Why?

SHRI MURASOL!I MARAN : It is there because of
some procedural requirement.
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[Translation]

Frauds in Banks

S+
*422. SHRI PRAMOD MAHAJAN :

SHRI RAMSAGAR
Will the Minister of FINANCE be pleased to state :

(a) the details of cases of fraud. misappropriation,
mismanagement ot funds and serious irregularities in
public sector banks noticed during 1995 and in 1996 so
tar, Bank-wise:

(b) the amount nvolved in each of the cases and
the action taken against the Bank officials and other
persogs.found involved:

(c) the details of the cases in which CBI has made
enquiries, carried out searches on the premises of bank
officers and the outcome thereof. and

(d) the steps taken or proposed to be taken to
check corfuption in banks and streamline the banking
system?

[Enghsh]

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (d). A statement is laid on the
Table of the House.

STATEMENT

Information readily available with Reserve Bank of
India (RBI) relating to bank-wise position of frauds
detected and amount involved therein and action taken
against delinquent employees for frauds in public sector
banks during the years 1995 and 1996 (upto March,
1996) is given at Annexure.

Withdrawal of deposit accounts through forged
instruments, fraudulent encashment of negotiable
instruments by opening accounts in fictitious names,
misappropriation through manipulation of books of
accounts, frauds In clearing transactions, misuse/
overstepping of lending/discretionary power and frauds
in foreign exchange by providing fake import bills etc.
are some of the methods used in perpetrating of the
frauds.

Central Bureau of Investigation have reported that
during 1995 and 1996. they have registered 378 cases
for investigation of frauds, misappropriation.
mismanagement of funds and serious irregularities in
public sector banks. During 1995 and 1996,
chargesheets have been filed in Courts in 218 cases
and the matter was referred to baks for departmental
action in 15 cases. CBI have also reported that during
the period from January 1995 to October, 1996, a total
of 172 searches were conducted in 84 cases relating
to bank frauds and incriminating documents and assets
were detected during the searches.

AGRAHAYANA 29, 1918 (Saka)
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For prevention of frauds and irregularities in public
sector banks, steps have been taken for strengthening
the internal control and audit systems. Board level
Management Committees and Audit Committees have
been set up. Public sector banks have also been advised
by the RBI to appoint concurrent auditors at their large
and extra large branches with a view to detect non-
adherence to laid-down procedures and prevent
irregularities and frauds, it any, without loss of time. Alll
public sector banks have vigilance machinery without
is responsible for preventive and detective steps so as
to prevent frauds and corrupt practices by the bank
officials.

RBI constantly reviews the working of internal
inspection and wvigilance machinery of banks. RB! has
also issued comprehensive guidelines for strengthening
the control mechanism in banks. It also carries out a
review of fraud cases on a continnal basis advising the
banks of modus-operandi in ingenious cases along with
required safeguards to prevent their recurrence. proper
training of operational personnel and investigations and
scrutiny into reported cases of major frauds. RBI also
conducts snap inspections of systems and procedures
and control arrangements in fraud prone areas. In
addition to on-site inspections which are conducted at
prescribed intervals, RB! have put in place the
mechanism of off-site monitoring system to enable
improved supervision. In order {o exercise integrated
supervision over the financial system, the Board for
Financial Supervision (BFS) with its Advisary Council
was constituted in 1994.

ANNEXURE

Statement showing bank-wise number of frauds
detected, the amaunt involved therein and action
taken against the delinquent employees of public

sector banks during the years 1995 and 1996 (upto
March, 1996)

Name of the Bank

No. of Amount No. of
Frauds Invo- employees
lved convicted/

awarded
major/
minor
penaity
1 2 3 4
State Bank of India 657 2119.16 266
State Bank of Bikaner & Jaipur 21 203.54 35
State Bank of Hyderabad 41 157.79 21
State Bank of Indore 11 19.87 03
State Bank of Mysore 42 25.66 15
State Bank of Patiala 35 61453 10
State Bank of Saurashtra 1 119.16 13
State Bank of Travancore 30 183.96 1R
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1 2 3 4
Allahabad Bank 62 226.51 37
Andhra Bank 48 528.60 44
Bank of Baroda 147 1325.08 31
Bank of India 209 632.61 43
Bank of Maharashtra 39 1935.38 31
Canara Bank 216 1996.12 122
Central Bank of India 111 208.14 85
Corporation Bank 30 90.29 25
Dena Bank 20  158.46 36
indian Bank 51 117.31 100
Indian Overseas Bank 53 332.31 93
Oriental Bank of Commerce 16 632.74 04
Punjab National Bank 83 403.75 234
Punjab & Sind Bank 21 88.49 38
Syndicate Bank 131 805.11 71
Union Bank of India 77 383.24 - 30
United Bank of India 49 65.01 34
UCO Bank ' 82 401.01 47
Vijaya Bank ' 51 149.96 19
Total 2344 183923.79 1505

SHRI P. CHIDAMBARAM : In the Annexure to the
Statement, in Column No. 3, the word ‘in lakhs’ may be
added. It is not typed. | am sorry for that.

SHRI NIRMAL KANTI CHATTERJEE : Sir, I\-am the
Chairman of the Sub-Committee which inquired .into it.
So, | want a chance here also.

MR. SPEAKER : How can you say that?

SHRI NIRMAL KANTI CHATTERJEE : Sir, as
Chairman of the Sub-Committee | had visited nine banks
and there are so many things which he has not
answered. ’

MR. SPEAKER:: Shri Chatterjee, you are one of the
seniormost Members of the House. Your right, on the
floor of the House is as a Member and n¢t as the
Chairman of the Sub-Committee, o

SHRI NIRMAL KANTI CHATTERJEE : Sometimes
you -permit a Member.

SHRI PRAMOD MAHAJAN : Sir, like the Congress
Party, the Communist Party also should have the rule
of one man one post. He is holding too many posts
which is creating problems.

[Translation]

Mr. Speaker, Sir, faith is the soul of bank and fraud
and scams are the biggest factors hampering their
growth. During the-last few years, the number of frauds
and scams in banks are increasing continuously. In
1991 -there were 1717 bank:scams to the tune of Rs. 65
crores and in the reply given today, it has been stated
that the number of bank scams-is 2344 and the amount
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involved in it is Rs. 140 crores. All of us know that these
figurs pertain to only known scams. But this is only a tip
of the iceberg and actual figure would be many times
more than this. The number of scams and the amount
involved therein is a point of concern, but it seems that
the government does not appreciate our concern,
otherwise our hon’ble Minister of Finance while
speaking in the other House would not have put the
blame on Commercial mismanagement and criminal
carelessness to save the person involved in a big scam.
Today the responsibility to take action in respect of
Bank scams is mainly that of Central Intelligence Bureau
...(Interruptions)

- [English]

MR. SPEAKER : Your two minutes are about to be
exhausted.

SHRI NIRMAL KANTI CHATTERJEE : Mis-
management of funds is a non-performing asset.
Since you are not allowing me, I wish to tell this to the
House. ‘

MR. SPEAKER : | do not think that Shri Pramod
Mahajan requires such help. He is intelligent enough to
put the question. !

[Translation]

SHRI PRAMOD MAHAJAN : That is why | come to
my point. My question is further divided into two
supplementary questions. First is that some high-class
persons have misused the money of banks for personal
ends and the Minister of Finance, wanted these persons
to be saved in the name of Commercial mis-
management. What action government propose to take
to control the amount involved in the scam? My other
question is that the task of investigation today is
entrusted to C.B.l. It has so many cases to investigate
that it has no time to enquire into the bank scams. Will
the government Constitute a special department under
C.B.l. to go into the mismanagement in banks or amend
the rules of the Reserve Bank of India and Banking
Regulation Act of provide more powers to bank officers
in this regard. ‘

[English]
MR. SPEAKER : Thank you for not asking part ‘d".

SHRI P. CHIDAMBARAM : In my written remdy.| have
indicated the steps taken to control frauds and serious
offences in banks. Following the report of the JPC in
1994, the RBI has constituted a Board fer-Financial
Supervision. There is a Department of Supervision which
reports to the Board. The Board has two arms; one is
the Advisory Council and other is the Audit sub-
Committee. The other instruments, which are already in
place, have been strengthened. For example, +the
Concurrent Audit, issue of caution advice, insistence on
staff accountability in cases where the loan has either
gone sour or is found to be suspect and strengthening
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the inspection and audit systems in banks are some.
Every bank is now required to constitute and Audit Sub-
Committee of the Board of Directors. | think. these steps
will have a salutary effect once they take root and results
begin to come.

It is not correct to say that only big frauds are being
unearthed. In fact. if you look at the Annexure and take
the first case, against the State Bank of India there are
657 cases of frauds involvihg Rs. 21.19 crore in which
266 employees were either convicted or awarded a
major or a minor pepnalty. So. small frauds are also
being unearthed. Only a certain number of cases go to
the CBI and not all of these cases go to the CBI. Many
of these cases are dealt with departmentally. Many of
these cases are prosecuted through the State Police.
Only a small number of cases go to the CBI because
the CBI itselt can take only a small number of cases
per year. The CBI cannot possibly take all these
cases.

To the specific question, whether it i1s proposed to
set up a cell in the CBI, there is already a group in the
CBI which deals with financial frauds. To the best of my
knowledge there is no proposal to do anything more
except perhaps strengthening this group or cell,
whatever you call it. in the CBI which is already looking
into the financial frauds

| think we must give time for the new system to
show results. This new system has been in operation
for two years. Let us wait for some more time before it
show results. The operating profits of banks have
increased two-fold in the-last five years and so also the
cases of misdemeanor and frauds. | think we must look
at it with a sense of proportion. We are determined to
clamp down heavily on frauds.

[Translation]

SHRI PRAMOD MAHAJAN : Mr. Speaker. Sir,
Hon'ble Minister of Finance just now said in his reply
that Financial Supervisory Board has been constituted.
It was constituted two years ago. And even then the
number of frauds has doubled. Irf such a situation the
Board has received suggestions wherein it has been
stated that so long as you do not give more rights to the
officers of the Reserve Bank. the Board would not be
able to do anything except asking for Statements from
Banks. That is why | have asked whether the government
would consider giving more powers to the officers of
Reserve Bank by amending the Reserve Bank Act or
the Banking Regulation Act to dispose off the cases
frauds. :

[English]

SHRI P. CHIDAMBARAM : | do not share the criticism
that bank frauds have increased despite the Board of
Financial Supervision having been set up. For example,
in the public sector banks, in 1993, the total number of
cases classified as fraud was 2,213; in 1994, this
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number was 2.266. but in 1995, the number has come
down to 1,890 and in the first quarter of 1996, it 1s only
454, | am not saying that there has been a dramatic
improvement. Certainly. | do not agree that there has
been a worsening of the position. | think, the Board of
Financial Supervision must be given a fair tnal. It is a
Board with a new Department under it. Let us see
how it works. Now the question is : Do | propose to
make any amendment? | have not received any
proposal from the RBI asking for any more powers
under the RBI Act. Since a very distinguished Member
is raising this issue, | will talk to the RBI Governor and
ask him whether he feels handicapped because of lack
of power.

[Translation]

SHRI RAMSAGAR : Mr. Speaker. Sir, there are a
number of complaints against the functioning of Banks.
Big industrialists are given loans immediately to run
their industry but Medium and Small businessman have
to go frequently to banks tor the purpose. Such other
irregularties are there in the country and it takes months
to settle the commission. On the contrary when time for
recovery comes....

MR. SPEAKER : Please ask the question.

SHRI RAMSAGAR : Sir, | am asking the question.
1g industrialists are given more concessions as
compared to the small entrepreneur. Small persons are
put in jail if they are unable to pay the amount of loan.
Such complaints are received regularly. Therefore, Sir,
through you, | want to know if any steps are being taken
by the Hon'ble Minister of finance of make the working
of banks more transparent.

[English]

SHRI P. CHIDAMBARAM : Sir, it is true that there is
a general feeling that the small borrower. the small
entrepreneur is neglected by the banks. That is true. |
share this concern. And | have impressed at every forum
that the banks must not become urban orented and
elitist. That must also look at small borrowers, small
entrepreneurs and small businessmen. We have created
a number of institutions which are tailored to meet the
requirements of small borrowers. The SIDBI is one and
Regional Rural Banks are the other ones.

In my Budget speech, | had arnounced creation of
the local area banks. Specialised branches are being
created, specialised branches for small scale industries.
The attitudes must change. attitudes not only of
management but the attitudes of employees must also
change. If it is of any comfort, let me say that until last
year, we were not able tc reach the priority sector targets
and we were only able to achieve about 37 per cent
target. This year till two weeks ago, the Governor told
me that we might have crossed 40 per cent priority
sector lending. That is a good sign that priority sector
is getting the credit which it ought to be getting. But if
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there are defaulters. | do not think. that the banks are
putting them n jail. The banks can only take civil action.
If there is fraud and if there is prosecution and the court
finds that there is a fraud and some crime is committed.
surely punishment will have to follow. | think. banks are
only taking civil action. The banks are not taking criminal
action against borrowers.

[Translation]

SHRI RAMSAGAR : Sir. the process is very difficult.
I wanted to know from the hon'ble Minister about
simplification of the process. | would again like to know
from the Minister about the steps being taken to simplify
the process of providing loans.

Through you Sir. | ant to know about this and want
your protection too. As there are many difficulties in it,
I would Iike to know the steps being taken by the Hon'ble
Minister of Finance to simplfy the procedure?

[English]

SHRI P. CHIDAMBARAM : Sir. the business of the
banks is to lend. | do not think any bank would not like
to lend But a climate was created until some time ago
by which all lending came under a cloud and | have
said 1t on many occassions that banks exhibited a
shyness to land. | think, we have overcome that now.
There was a judgement which was. | think, erroneously
interpreted to mean that if you took a little risk in lending
you would be penalised. Since then by talking to the
Chairmen. by talking to the RBI. we have asked them
to restore the normal lending practices instead of
pushing everything up to the Chairman.

On November 30. the RBI had issued further
instructions asking the Board of Directors of banks to
dclegate powers to their field formations so that lending
takes place at the field level. at the branch level, at the
zonal level. at the regional level instead of all cases
coming up to the Chairman.

The flow of credit has improved. The flow of credit
had been choked. for the first half of this year. but the
flow of credit has improved since October.

DR. T. SUBBARAMI REDDY : Sir. it 1s very much
painful to the whole House and also to the country to
find so many cases of frauds and misappropnation
taking place in banks.

I am happy that the Minister's reply is showing that
they are taking varinus steps to see that in future such
frauds do not take place. But. there is a gross confusian
growing on in the minds of the banks Management,
Chairmen and Executives whether to take any decision
or not. whether to give any assistance to any industry
or not. At the same time, we have to keep in mind the
growth of the country and the growth of the economy.
The prosperity and progress of the nation depend on
the action being taken everyday by the banks by
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participating in giving assistance financially to the
industry also.

As of today. we know. Sir...(Interruptions)

MR. SPEAKER : Please do not tell what you know.
you ask the question.

SHRI P. CHIDAMBARAM : If he knows. he should
not ask. He should ask what he does not know.

MR. SPEAKER : Yes, you ask what yo do not know.

DR. T. SUBBARAMI REDDY : We all know that the
industry is in a very bad shape on the one side bgcause
of the fall of the capital market and on the other because
of lack of spirit. inspiration and confidence in the minds
of the bank officials in taking a decision. We have a
very sensitive role to play now. On the one side we
have to curb and control the frauds and on the other
side...(Interruptions)

MR. SPEAKER : | am sorry, | cannot allow yo any
more. Hon. Members. this is not an Hour for lectures.
What is this? If you do not understand the subject, you
do not ask any question. It only shows that you have a
lack of knowledge about the subject, if you cannot
frame your question.

DR. T. SUBBARAMI| REDDY : Therefore, | would
like to know what steps the Government is taking to
make the banks, hereafter, to participate in giving
assistance to industries by not getting scared of those
reasons that scared them.

SHRI P. CHIDAMBARAM : Sir, | have already
answered that the banks must lend. The shyness In
lending is wearing off. | have encouraged the banks to
lend and | am sure that the banks will lend. It is changing
and it will change

[Translation]

SHRI MOHAN RAWALE : Sir, Hon'ble Minister has
replied.

[English]

“All public sector banks have vigilance
machinery which s responsible for
preventive and detective steps so as to
prevent frauds and corrupt practices by the
bank officials.”

[Translation]

Through you Sir. | would like to ask from Minister
that all the banks issue overdrafts for more than Rs. 50
lakhs. Branch Managers ‘and the high officers are party
to it. How much amount has been recovered? How
many persons were given loans of more than Rs. 50
lakhs and what is the number of persons with whom
you have compromised and even principal amount has
not been recovered from them and the interest has also
been waived? Sir, is it not a fraud?
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[English)

SHRI P. CHIDAMBARAM : With great respect. |
would hke to say that this does not arnse out «i this
question as he says. ‘how many cases of banks giving
over Rs. 50 lakh'. | cannot give the information based
on that.

[Translation]

SHRI MOHAN RAWALE : Does this overdratt
business not come under fraud?

[English]

SHRI P. CHIDAMBARAM : It 1s not a traud. Overdraft
1s not a fraud

[Translation]

Gold Import Policy

"423  PROF. RASA SINGH RAWAT : Will the
Minister of FINANCE be pleased to state

(a) the quantity of gold brought in India by the Non-
Resident Indians and Indian citizens working/serving
abroad after iberalising the gold import policy till date:

(b) the quantum of gold imported during 1995-96:

(¢) the efforts being made by the Government to
fultil the requirement of gold in the country:

(d) whether Union Government have conducted
any study regarding the quantity of gold available and
kept as reserve in the country; and

(e) if so. the details thereot”?

[Enghsh]

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) . (a) to (e). A statement is laid on the
Table of the House.

STATEMENT

The import of gold into the country was liberalised
and a Gold Import Scheme was import Scheme was
introduced by the Government with etfect from 1.3.1992
825.8 tonnes of gold was imported under this Scheme
by the Non-Resident Indians and other ehgible Indian
citizens coming from abroad between March'92 and
November'96 and 218.2 tonnes of gold was similarly
imported during 1995-96.

2. The liberalised Gold Import Scheme allows import
of gold by Non-Resident indians and permits imports by
MMTC and SBI for delivery of such gold in India to the
returning NRIs and against Special Import Licences.
This Scheme aims at improving the availability of gold
imported through  licit channels and on payment of
customs duty in foreign exchange at the rate of Rs. 220
per 10 gms. The said Scheme has had a salutory etffect
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on contamning gold smugghng. There is no reliable
estimate avalable regarding the quantity of gold
available and retamcd within the country

(Interruptions)
[English]

MR. SPEAKER : Shri Datta Meghe. we are on the
next question. ’

(Interruptions)
MR. SPEAKER : Nothing will go on record.
(Interruptions)”

SHRI NIRMAL KANTI CHATTERJEE © An Half-an-
hour Discussion 1s required on this. Is 1t not?

MR. SPEAKER | do not know. You can give a
notice In the next Session

[Translation]

PROF. RASA SINGH RAWAT : Mr. Speaker Sii. India
was known as a golden bird but untortunately the
guantum ot gold mined from the mines 1s not as much
as 1t should have been and we have to import 1it. The
Government had formulated the gold import policy on
March 1, 1993 under liberalised economic policy and
you are aware of the objects ot the policy. | understand
the meeting of the World Gold council was held in Delh:
in India. Several people and even newspapers say that
all this did not bring the smuggling down. With the
improvement in financial condition of middle class and
rural population have started investing in gold. To meet
their demand. jewellers export the ornaments to get
the foreign exchange. Whether government propose- to
reconsider and make the gold policy more liberal and
transparent to stop the smugghng.

(English]

SHRI P. CHIDAMBARAM : It 1s a good sudgestion
I will consider 1it.

MR. SPEAKER : Your suggestion 1s accepted

SHRI P. CHIDAMBARAM : Yes. | accept his
suggestion.

[Translation]

PROF. RASA SINGH RAWAT : When will it be done.
My other question i1s that according to an estimate 477
tonne gold was consumed last year. out of which 371
tonne was imported, 2 tonne was mined and 106 tonne
old gold was used. Government has said in its reply
that authentic estimates are not availlable. Even then
the government would have got it studied. | would like
to know the amount of gold imported and the gold left
with people? Smuggled gold 1s also seized. | would like
to know the amount ot gold available in the country and
the amount of gold with public in the form of ornaments
Hon'ble Minister says no figures are available. | would
like to know clearly as to how much gold I1s available

Not recorded
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in the country. and how much gold is kept in the Central
Bank of India.

[English]

SHR!I P. CHIDAMBARAM : Sir, | have given the
figures about the amount of gold imported under the
scheme which came into force on 1-3-1992.

| have said that 825.8 tonnes of gold was imported
under the scheme. | am also willing to give the figures
of estimates that we have about gold which is estimated
to be smuggleg into India. We think that every year
between 118 to 170 tonnes. on an average of about
150 tonnes of gold. is being smuggled into India. |
cannot give you ane stimate of the total gold available
with the people of India. | cannot draw an estimate. But
I can furmsh you the information about gold with the
Reserve Bank, though that figure is not available with
me right now. It 1s published every month. Our foreign
exchange reserves, our gold reserves and our SDR
reserves are published. | will send that figure to the
hon. Member...(Interruptions)

SHRI NIRMAL KANT! CHATTERJEE : Gold import
means diversion of savings from productive
purposes and ther is an estimate of stock of gold
in the book on ‘Estimates of Black money’ which has
a foreword by Dr. Manmohan Singh. One of the
editors of the book is the present Economic Advisor
...(Interruptions).

MR. SPEAKER : | have not allowed him. You do not
have to answer that. .

(Interruptions)

SHRI P. CHIDAMBARAM : In such a case, it need
not go on record...(Interruptions)

SHIR PRITHVIRAJ D. CHAVAN : Sir, the hon.
Minister has replied that about 218 tonnes of gold was
imported last year. He has also indicated that about
150 tonnes of gold is being smuggled annually. But |
would like to draw his attention to the February, 1996
Report of the World Gold Council which says that in
1995, there was a shortfall of 234 tonnes.

In part ‘c’ of the guestion, the hon. Minister was
requestéd to give the details about the efforts being
made by the Government to fulfil the requirement of
gold in the country.

In view of the above, | would like to ask the hon.
Minister whether he would consider further liberalisation
of the gold import scheme and whether he is considering
changing the rate of duty which is presently charged at
the rate of Rs. 220 per 10 grams.

SHRI P. CHIDAMBARAM : Sir, | have already
answered the question raised by Prof. Rasa Singh
Rawat. | say that the suggestion to further liberalise
the gold scheme is a good scheme and | am
considering it.
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SHRI B.K. GADHAVI : Sir, as per the estimate, the
annual requirement of gold in the country is about 450
tonnes. Under the various schemes of import of gold,
part of the gold is to be sent back by export by making
jewellery, etc. Therefore, the Government estimate that-
115 or 118 tonnes of gold is being smuggled into the
country. It is not proper and correct. There is information
that about 200 tonnes of gold is being smuggled into
the country and it is not a small amount...(Interruptions).
| agree that there should be some liberalisation and
further revision of the scheme. But, at the same time,
we are finding that the passengers, like NRls, are
bringing their gold in their baggage and immediately
outside the airport they are selling away the gold to the
people who are waiting there to purchase it
...(Interruptions) P

SHR! P. CHIDAMBARAM : There is nothing wrong
in it

SHRI B.K. GADHAVI : It is happening ir airports bf
cities like Ahmedabad,. Mumbai and Calcutta, etc.
...(Interruptions)

MR. SPEAKER : | do not think that you have to
show all your knowledge as former Minister of State for
Finance. Please ask the question.

SHRI B.K. GADHAVI : | am putting a specific question.
What happens is that it is very difficult for the Customs
people to decide which is the legally imported gold and
which is the contraband gold smuggled into the country.

I want to know whether the Government has given
any thought as to how to find out this count so that the
people who are actually smuggling the gold are caught.

SHRI P. CHIDAMBARAM : Sir, there is an appetite
for gold in this country...(Interruptions). We discussed
this only three days ago with Shri Gadhvi and Shn
Chatterjee. There is an appetite for gold in this country.
I am not going to lecture to the people of this country
that they should not use gold. | will leave that for Shni
Chatterjee...(Interruptions).

SHRI SOMNATH CHATTERJEE :
which ‘Chatterje’e‘!

SHRI P. CHIDAMBARAM
Somnath Chatterjee.

Please clarity
It is definitely Shri

Gold is not like narcotics, opium or arms. | make
this distinction. | would humbly urge hon. Members to
consider this distinction.

These are legitimate goods. Arms, narcotics and
opium are illegitimate goods. They are res extra
commercium. If thgre is a need or demand for legitimate
goods, our economic policies must retlect that and allow
the people to get those legitimate goods within the
limits. That is why | said that since  everybody is
recommending liberalisation of the scheme which was
introduced from 1.3.1992, | intend to liberalise this
scheme. The details will be announced
later...(Interruptions)
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[Translation]
Price of Cotton

+
*424. SHRI UTTAMSINGH PAWAR

SHRI RAJENDRA AGNIHOTRI :
Will the Mjnister of TEXTILES be pleased to state:

(a) the number of times the support price of cotton
has been increased during the last three years
alongwith the price increased each time; and

(b) the steps taken by the Government to check the
rise in market price of cotton?

[English]

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA) :
(a) and (b). A Statement is laid on the Table of the
House.

STATEMENT

(a) The Government announces the Minimum
Support Prices (MSP) for cotton once in a year and the
same remains effective for the entire crop season. The
MSPs tor two basic varieties of cotton i.e.. F-414/H-777
& H-4 are announced by The Ministry of Agriculture.
Government of India & for other varieties of cotton are
fixed by Textile Commissioner, keeping in view normal
price difterentials with other varieties. The MSPs
announced for the two basic varieties of cotton for the
last three years and the increase over previous years
are as under :-

The Minimum Support Prices for Cotton
(in Rs. per Quintal)

Year Basic MSP Increase
Variety Announced in the

by the MSP over

Government Last Year

1994-95 F-414/H-777 1000.00 100.00
H-4 1200.00 150.00
1995-96 F-414/H-777 1150.00 150.00
H-4 1350.00 150.00
1996-97 F-414/H-777 1180.00 30.00

H-4 1380.00 30.00

(b) The average prices of raw cotton during the last
three months have been generally slightly lower than
the prices which prevailed during the corresponding
months in the previous year.

Since. there was no abnormal rise in the prices of
cotton in 1995-96 and so far in the current year. taking
any steps to check price rise does not arise. However,
the prices are being regularly monitored.
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[Translatidn]

SHRI UTTAMSINGH PAWAR : Mr. Speaker Sir,
through you | would like to ask the Hon'ble Minister as
to how much and how many times the price of cotton
has been increased during last three years?

My other question is regarding the price paid to the
farmers of cotton in Maharashtra, Madhya Pradesh,
Rajasthan and Gujarat who are unfortunately paid less.
When cotton comes to market it is hoarded. Whether
government has any contiol over it and whether
government 1s going to take-any steps for the welfare
of farmers.

[English]

SHRI R.L. JALAPPA : Sir, for the last three years
the M.S.P. (Minimum Support Price) is being fixed. once
in a year it will be fixed. While fixing the Minimum
Support Price. the commission on Agriculturdl Costs
and Prices will go into the details about the investments
that they are making on land. labour and other inputs
and also the parity between the other crops and this
crop which will also be considered. They will also consult
the concerned Ministeries. The Agricuiture Department
will fix the Minimum Support Price. For the last three
years. there has been a hik® every year which is just
to see that the farmers get better price. Whenever we
feel that there is plenty of cotton in our country, we
allow exports. Last year, till the end of December, only
two lakh bales were allowed. This year we have already
allowed 6.15,000 bales to be exported outside to see
that the farmers get better price.

[Translation]

SHRI UTTAMSINGH PAWAR : Till now lot of bails of
cotton are lying there. The reply given by the minister
does not satisty. How much export you are going to do
this year and whether it will serve the purpose?

{English]

SHRI R.L. JALAPPA : Sir, | am sorry that | will not
be in a position to satisfy the hon. Member. But he
should understand that out of the quota that we have
already allotted for exports. which is 6.15.000 bales,
not even 50,000 bales have gone outside. Except
30,000 bales the rest of the bales are given to
cooperative institutions and the Maharashtra State
Federation. It is their duty. | have also wntten to them.
If they are not going to purchase, | will allot it to
somebody else...(Interruptions) Further. the meeting of
the Cotton Advisory Board 1s going to be held on 23rd
December. On 24th or 25th we will look into the matter
and see that some more quota 1s allotted for exports.

[Translation]

SHRI CHHITUBHAI GAMIT : Mr. Speaker, Sir
through you | would like to ask the Minister of Finance.
Whether government of Gujarat has asked for approval
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of the Government for export of cotton? If so. the details
thereof and whether government of India has already
given the permission to Gujarat for export of the cotton
or would 1t give the same.

[English]

SHRI R.L. JALAPPA : Sir. we have already allotted
50.000 bales to the Gujarat Federation...(Interruptions)
Please allow me to answer. We have already allotted
50,000 bales to them. On 16th we have received another
letter from the Gujarat Federation. It is under our
consideration.

[Translation]

SHR! RAM NAIK : Mr. Speaker. Sit. minimum price
fixed for cotton in 1996-97 is Rs. 1180 and 1380 and
according to the monopoly cotton scheme being
introduced in Maharashtra the price paid is Rs. 2100
There they get some thing. Whether the government
would extend any such scheme to other parts of the
country also which protects the interests of the tarmers.
Another thing is that every year we have to enquire
from the Government whether the scheme is being
extended to other parts and whether Government would
start any permanant scheme which has been
sanctioned?

[English]

SHRI R.L. JALAPPA : Sir. the Maharashtra
Government has got this Monopoly Procurement
Scheme. which has got its own liabilities also. They are
spending Rs. seven to eight hundred crore every year.
They are losing Rs. seven to eight hundred crore
. (Interruptions)

SHRI RAM NAIK : They are not losing. they are
doing 1t in the interest of tarmers.. (Interruptions,

SHRI R.L. JALAPPA : Whatever 1t is. the State
exchequer i1s losing this amount . (Interruptions)

SHRI RAM NAIK : No -

SHR! R.L. JALAPPA - Even now. the Government
of India has given two years” extension to them in spite
of knowing that the Government is losing money. We
are also giving them sufficient cotton to be exported so
that they can make up some losses and it 1s being
given in the form of a better price

[Translation]

SHRI RAM NAIK : Whether the govurtiment propose
to increase the minimum price?

[English]
MR SPEAKER @ You cannot cofivert it into a debate.

SHRI S K KARYENDHAN - Sir. due to the heavy
price of cotton. the. power-loom industries are totally
affey sl There wje 22 items allotted to hand-loom
ndustries. The Supreme Court had allotted 11 items.
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There is a long pending demand from the power-loom
owners to scrap these 11 items. | want to know from the
Minister whether the Government is going to scrap these
11 items in favour of the power-loom industries.

SHRI R.L. JALAPPA : Sir. there were formerly 22
items. Just, recently they were reduced to 11. If they
want to reduce even these 11 items also. then what
about the hand-loom people? We do not have such a
thinking for the present.

Export of Tea and other Plantation Items

+

*425. SHRI MAHESH KUMAR M. KANODIA :
SHRI N. DENNIS

Will the Minister of COMMERCE be pleased to state:

(1) whether export of tea and other plantation items
has stagnated in the recent past:

(b) if so. the total quantity of these items exported
and the foreign exchange earned therefrom during each
of the last threce years. country-wise:

(c) whether the Government have examined the
slump prevailing 1in these industries:

(d) if so. the details thereof; and

(e) the steps taken by the Government to boost the
production and export of these items?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BULLA BULL! RAMAIAH) : (a) to
(e). A Statement 1s laid on the Table of the House.

STATEMENT

(a) No. Sir. Tea and Coffee exports have not
stagnated in the recent past.

(b) Does not anise. However. countrywise details of
export of various commodities are available in the
monthly publication “Foreign Trade Statistics of India”
published by the Directorate General of Commercial
Inteligence and Statistics (DGCI&S). Calcutta. copies
of which are available in the Parhament Library.

(c) and (d). Do not arise.

(e) The concerned Commodity Boards are
implementing various developmental schemes to
encourage activities such as replantation. extension
planting and research to enhance production. Steps
taken to increase exports include participation in trade
fairs/exhibitions abroad. conducting publicity campaigns.
market surveys. holding buyer seller meets, promoting
brands etc.

SHRI AMAR ROY PRADHAN : Mr. Speaker. Sir. |
would like to raise a procedural objection to the reply
given to this question. The answer is not correct. Mr.
Speaker. Sir, if you go through the reply to part (b) of
the question, you will find that it is suggested - 'if you



21 Oral Answers

like to have the country-wise details of export, they are
available in the Parliument tibrary’. Then, the hon.
Members will have ti go to the Parliament Library. Sir.
if you yourself like to have these details, you will have
to go to the Library and the Library will not come to you!
It should not be given in this way...(Interruptions)

MR. SPEAKER : Well, the answer could have been
shghtly different.

Mr. Minister. instead of saying ‘it you are interested’,
you can simply say that "the information is available in
the Library”. | think. you can just modify your answer in
tuture.

[ Translation]

SHRI MAHESH KUMAR M. KANODIA : Honourable
Mr. Speaker. Sir. Hon'ble Minister has said in his reply
to my question part (e) that various schemes are being
started. to encourage the activities such as extended
Plantation and Research to increase the production of
tea and coffee. | would like to ask which are those
schemes indicating the details thereof?

[English]

SHRI BOLLA BULI RAMAIAH : Mr. Speaker. Sir. in
the Development Board, for production of tea there have
been a number of nurseries. various plantation
programmes and training centres for the people. They
also get bank loans at soft rates. We are planning to
negotiate with the World Bank to get them a loan of
about Rs. 2,265 crore. The proposal is almost at the last
stage of negotiation. Once such a scheme is approved.
| think, we will be able to make substantial expansion
in the existing areas and the productivity will increase.
In the non-traditional areas like the North-Eastern States.
we are planning to see how much we are able to expand
the growth and development.

[Translation]

SHRI MAHESH KUMAR M. KANODIA : Honourable
Mr Speaker. | would like to know trom the Minister
about the production of tea and Coftee during the last
three years and what was the impact of the steps taken
to increase the production. | would also like to know the
names of the countries where we took part in trade fairs
and exhibitions and what was the outcome thereol?

(English]

SHRI BOLLA BULI RAMAIAH : Mr. Speaker. Sir.
along with coffee we also have spices as a plantation
crop. We are giving different types of training and also
subsidies for various things. In case of cotfee. we also
have substantial amount of plantation training and
nurseries We are also doing agricultural research
development. We have planned to give more additional
support to coftee plantations. as | said. in the North-
Eastern States along with the existing plantations in
those areas.
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Regarding export to various countries, we have a
big list of the countnies. | will prefer to lay it on the Table
of the House because the number of countries is more
With all details. | will send it to him.

SHR! PABAN SINGH GHATOWAR : Sir. the tea
industry is the most labour industry of our country and
the expansion of area has come to a stagnant stage
because the land is not available. There is only one
research centre in the country. that is. the Tea Research
Centre in Jorhat. That Centre has given the greatet
contribution. This is the only one of its kind in the world
and the condition of that research centre is very
deplorable. | want to know from the hon Minister of
Commerce whether the Ministry of Commerce is taking
any interest to develop and support that research centre
so that it will continue to give the necessary advice to
the industry regarding production.

Secondly. there is a great rumour In the country
that the Government of India i1s thinking for importing
tea. | very strongly object to it and tea should not be
imported in the country. | want a categorical answer
from the hon. Minister whether it'is true or not.

MR. SPEAKER : The second part of the question is
relevant, but | do not know whether the Minister has got
an answer for the first part.

SHRI BOLLA BULI RAMAIAH : Regarding the
second part. | would say that we are permitting the
import of a small quantity of tea only for export-purposes
blending. A small quantity of tea is required to be
imported for the purpose of packing or blending. We
have permitted the import for these purposes only and
not for regular purposes. internal consumption or
anything else.

MR. SPEAKER : Have you got any information about
the Jorhat Centre or not?

SHRI BOLLA BULI RAMAIAH @ We are going to
give a lot of support to the Centre. We will see that we
strengthen it hereafter.

SHRI SONTOSH MOHAN DEV : Sir. tea was one of
the highest foreign exchange earncrs in the country.
Now. we are facing some competition trom Sri Lanka
and other countries. In my recent tour to various
countries. | have seen that the packing ot tea by other
countries is improved so much that our tea 1S being
repacked and sold. Will the Government think of it and
ask the Tea Board to look into this problem and improve
the packing? Qur quality 1s good. but how do you present
the bridegroom and the bride 1s more important. Kindly
tell us whether the Tea Board will be asked to look into
this aspect so that our marketing i the international
market 1s done 1n a proper manner.

SHR! BOLLA BULI RAMALIAH : Thank yau very much
for the valuable suggestion. In fact. this i1s very important
item on which we are alo concentrating. Not oniy the
Tea Board but the private sector also 1s  encouraging
these things so that we get value added prducts and
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dominate the international market on these lines. | think
that this is a valuable suggestion. We will take it into
consideration.

SHRI A.C. JOS : Yesterday. | had given a notice for
a mention in Zero How on the same matter.

MR. SPEAKER : This is not Zero Hour. What are
you talking now?

SHRI A.C. JOS : Yesterday. | did not get time.

MR. SPEAKER : You should not misuse your right
like this.

SHRI A.C. JOS : What | am saying is that...

MR. SPEAKER : We are going to the next question.

SHRI A.C. JOS : | am coming to the question.

MR. SPEAKER : Not at all. Question number 426.
(Interruptions)

MR. SPEAKER : Shri Jos, this is not the way. | am
allowing you to put the supplementary on Tea Board
and you are talking about your chance in Zero Hour.
This is not the way. | am sorry, Shri Jos.

(Interruptions)

SHRI A.C. JOS : | wanted to mention the same
problem yesterday because it is a very serious thing. |
mentioned it only as introduction.

MR. SPEAKER : Please put the question.

SHRI A.C. JOS : Many of the tea estates in my
constituency. like Paelimedu and Munar are on the
verge of closure because there are no exports. In the
first part, the Minister has said that the exports are in
a staggering position.

Sri Lanka is giving one year's credit for tea export.

Russia had disappeared from the market and Iran-lraq.

war had totally blocked such an outlet. So, we are out
of the international tea market. My first question is,
when tea is availale in India, why should the Government
permit importing of even the smallest quantity of tea?

Secondly, can the Government not think of giving
some subsidy or bank loan for-the exporters to export
to different places? Since Sri Lanka is backed by
America, they are exporting tea by giving one year's
credit. It is a very serious situation. Lakhs of people are
on the verge of unemployment and many tea estates
are being closed.

There are two parts. Why should the Government
import and why cannot they support the exporters?

MR. SPEAKER : The first part has already been
answered; you do not have to repeat it. You answer the
second part of it.

SHRI BOLLA BUL!I RAMAIAH : Sir, on the question
of tea, we are giving financial support for development
and export purposes. | also agree with the hon. Member
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that we have lost the market in Iraqg and our market has
come down in Iran also. The Russian market alo is one
of the markets which has affected us substantially. In
spite of that. we are encouraging the development of
other markets. We are able to export as per the
programme and | do not think that there is any problem
at all. We are able to drive into various markets. We are
improving our quality and bringing in more value added
products. The packaging system has also improved and
we are able to do quite well.

Production and Export of Heavy Industries

‘426. SHRIMATI SUSHMA SWARAJ : Will the
Minister of INDUSTRY be pleased to state :

(a) whether any assessment has been made of the
sotal production in the heavy industries sector;

(b) if so, the details thereof:

(c) the share of heavy industries in the total exports
of the country;

(d) the average number of persons employed in the
said industries during the last three years alongwith the
details of capital invested therein by the end of March,
1996; and

(e) the number of said industrial units functioning at
present in the country?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (e). Industrial units are classified as
SSI (Small Scale Industries) or non-SS| based on their
investment in plant & machinery. The total value of output
of the units with investment in plant & machinery of Rs.
50 lakhs and above in 1995-96 in terms of constant
1992-93 prices is estimated to be around Rs. 383
thousand crores. Overall capital invested in these units
as on 31st March, 1996 is estimated to be around Rs.
455 thousand crores. these units currently employ
around 54 lakh persons. The overall share of these
units in manufacturing exports in 1995-96 was around
60%. As per Annual Survey of Industries released by
Central Statistical Organisation, the total number of such
units in 1992-93 were 14,101.

[Translation]

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, as
there is shortage of time, if you permit, | may ask both
the supplementaries together.

MR. SPEAKER : You may do so.

SHRIMATI SUSHMA SWARAJ : | had asked this
question about heavy industries but by giving details of
all industries with cost higher than Rs. 50 lakh. But the
honourable Minister has deteated the very purpose of
asking my question. As you know today even a small
unit can not be installed with Rs. 50 lakhs what to talk
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of heavy industry. Therefore | would liké to know from
minister whether you would give the details of industries
whose cost as higher than Rs. 5 crores? If the details
are not readily available. would you send then later
on?

Mr. Speaker. Sir. my other supplementary is the one
~hich | had asked in part (d) of my question -

s nghishj]
“the average number of persons employed
in the said industries during the last three
years.."

But he has replied that these units currently employ
around 54 lakh persons.

[ lranslation]

| wanted to know about the employment provided
in those industries during the last three years. the reply
Is that till date 54 lakh persons. This i1s not the answer
of my question. | wanted toknow how many persons
could get employment during the last three years. when
economic reforms are much talked about. you did not
reply and told the figure of 54 lakhs. So please would
you tell me the number of persons given employment
during last three years?

[English]

SHRI MURASOL! MARAN : Sir. we have  wrongly
understood the question. There is no concept of large
scale industries. The classification in our Ministry is SSI
units and non-SSI units. If the investment is Rs. 60 lakh
or below. it is considered as a Small Scale Industry and
above that limit, it is considered as a non-SSi unit. So.
what we have done is. we have extrapolated these
figures and arrived at these figures. If the hon. Member
wants those figurs. | will be delighted to send her.

SHRIMATI SUSHMA SWARAJ : Sir. | wanted the
employment figures for the last three years. He said
that it is 54 lakhs.

SHRI MURASOLI MARAN : Sir. | do not have the
figures now. | will send it to the hon. Member.

MR. SPEAKER : He will send it to you.

[Translation]

SHRIMATI SUSHMA SWARAJ : That was my original
question. So please direct him to give the reply as if the
original question is being asked. | had specifically asked
for it. How many persons were employed. He says 54
lakhs of people are employed. But this is no way to
reply. Pleae give the instruction that if it has been asked
to give details of three years in original question then
he should give the total figures. How can you avoid
giving reply or information. You can give this direction
even after question Hour is over.
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WRITTEN ANSWERS TO QUESTIONS
[Translation]

Investment Promotion and Infrastructure
Development Cell

*427. SHRI SATYA DEO SINGH :
SHRI RAJKESHAR SINGH :

Will the Minister of INDUSTRY be pleased to state:

(a) whether a cell namely ‘Investment Promotion
and Infrastructure Development Cell' has been set up
In his ministry:

(b) it so. the details thereof alongwith its objects;

(c) the time by which the said cell is likely to start
functioning: and

(d) the likely increase in the trade as a result
thereof? .

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (c). Yes. Sir. The Ministry of Industry
has created an Investment Promotion and
Infrastructure Development Cell in the Department of
Industrial Policy and Promotion vide office order dated
15-11-96. The main objectives of creation of this Cell
are (i) to give further impetus to investment
facilitation, (i) to monitor investment approvals and (iii) -
to coordinate matters relating to infrastructure
requirements tor industry. The Cell has already started
functioning from the date ot its creation and is being
strengthened.

(d) The objective of creation of this Cell is to boost
up foreign investment with a special focus on
infrastructure. which in turn would inter-alia contribute
to increase in trade. It is not however possible to quantify
this increase as it has become operational only
recently.

Assistance from ADB

‘428 SHRI KACHARU BHAU RAUT : Will the
Minister of FINANCE be pleased to state :

(a) the total financial assistance provided to India
by the “Asia Development Bank™. till date:

(b) the details of the areas for which this assistanr:
has been given. sector-wise;

(c) whether the said bank has threatened that it will
not provide more financial assistance to India:

(d) it so. the reasons therefor; and
(e) the steps taken by the Government 10 muut ..
situation?

THE MINISTER OF FINANCE (Sh&i P
CHIDAMBARAM) : /a) and (b). The total loan amount
approved for India by the Asian Development Bank
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(ADB) tll 18.12.1996 is US $ 6,605.3 million for the
energy. transport and Communication, findance, industry
and non-fuel minerals, and social infrastructure sectors.

(c) No Sir.
(d) and (e). Do not arise.

Production of Coal

'429. SHRI NITISH KUMAR :
PROF. PREM SINGH CHANDUMAJRA :

Will the Minister of COAL be pleased to state :

(a) whether there are possibilities to increase
production and to reduce the production cost of coal in
the country:

(b) if so. the details thereof;

(c) whether any study has been conducted in this
regard: '

(d) if so. the details thereof and if not, the reasons
therefor;

(e) whether the coal produced in the country is
costlier than the imported coal; and

(f) it so, the steps taken/proposed to be taken by
the Government to reduce the production cost of coal?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) and (b). There is
considerable potential to increase production of coal in
the country. The increase in production of coal 8o far in
the current year is 8% greater than in the last year.

Steps bring taken to augment indigenous production
of coal include the following :

(i) Opening up of new mines.

(1i) Increasing efficiency and productivity in
existing mines by modernisation and
application of new technologies.

(i) Ensuring timely availability of inputs and
infrastructural facilities:

(iv) Partial de-regu! on of coal prices. This is
likely to imryave internal resource generation
of coal ..mpanies which will enable new
proi~cts to be taken up. It will also improve
the financial viability to be taken up. It will
also improve the financial viability of new
mining projects.

(v) The capital base of Coal India Limited has
been restructured. This will enable it to raise
additional financial resources from the capital
markets which are requires to add new coal
production capacity.

(vi} Steps are being taken in coordination with
the Railways to remove the transportation
bottienecks in such coalfield areas which
have potential tor enhanced production.
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(vii) Steps are being taken to remove the
bottlenecks in land acquisition.

(viii) Private sector ¢companies engaged in
production of iron and steel. cement and
generation of power have been permitted to
take up coal mining. This is expected to
increase domestic coal production.

The coal companies continually make efforts to

effect economies in the cost of production of coal. Such

steps inclue :
(i) Increasing opencast mining.
(1) Increasing the efficiency of coal production.

(iii) Modernisation and mechanisation of existing
coal mines.

(iv) Reduction in surplus labour.

(v) Ensuring better power supply by setting up
captive power stations etc.

(vi) Observing strict economies in operational
expenditure.

(c) and (d). Etforts to increase production while
reducing production costs proceed on a continuous
basis after detailed study of the existing conditions and
taking into account the available financial and technical
regources. This is a continuous process.

(e) A study conducted indicates that imported non-
coking coal is costlier than domestic coal on calorific
value basis at all locations in the country. Imported
coking coal, however, does not appear to be costlier
than domestic coal.

() Does not arise in view of answer to part (e) of
the question.

[English]
Revival Plan for Sick Companies

*430. SHRI PRADIP BHATTACHARYA : Will the
Minister of FINANCE be pleased to state :

(a) the details of the cases referred to Industrial
Finance Corporation of India by the BIFR during the
last five years for the preparation of revival plan of sick
companies both in private and public sector,

(b) whether the revival scheme could not be
prepared by the Industrial Finance Corporation of India
so far, and

(¢) if so, the details thereor anu the reasons
theretor?

- THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) The Board for Industrial and
financial Reconstruction (BIFR) had appointed
industrial Finance Corporation of india Ltd., (IFCl) as
Operating Agency in respect of 111 sick industrial
comnanies (93 private sector, 6 central sector and 12
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state sector comapnies) during the perid from 1.4.1991
to 31.3.1996.

(b) and (c). IFCI has reported that it has carried out
viability study in respect of 104 cases. As regards the
remaining seven cases. in six cases the respective
promoters have not submitted any comprehensive
rehabilitation proposal for consideration of the Operating
Agency and in one case the proposal has been received
by IFC! recently and the same is under scrutiny of the
Operating Agency.

Investment on Coastal Areas Development

‘431 SHRI R. SAMBASIVA RAO : Will the Minister
of INDUSTRY be pleased to state :

(a) whether the Government have put forth a
proposal to Singapore Government for investment on
eastern port of the country viz. Andhra Pradesh. West
Bengal. Orissa and Tamil Nadu;

(b) if so, the details thereof. State-wise; and

(c) the details of the fields of industnies in which the
investment is likely to be made by Singapore
Government?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No. Sir.

(b) and (c). Does not arise.

World Bank Aided Projects

*432. SHRI RAJKESHAR SINGH : Will the Minister
of FINANCE be pleased to state :

(a) whether as per the assessment of the World
Bank the amount spent on most of the World Bank
aided projects in the country has not resulted in full or
commensurate benefits to intended areas/people;

(b) if so. the reaction of the Union government in
this regard; and

(c) the steps proposed to be taken by the Union
Government for effective monitoring of World Bank aided
projects in the country?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) No. Sir. World Bank. in March.
1996 has evaluated 104 projects approved between 1
July, 1978 and 30 June., 1993. Of these 77% were
evaluated to have achieved satisfactory outcome.

(b) and (c). The Government has already taken a
number of steps to further improve project
implementation. These include ensuring adequate
provisioning for externally aided projects. release of
Additional Central Assistance as 100% additionality,
advance release of ACA to the States, standardisation
of bidding documents and streamlining and procurement
procedures, disintermediation on flow of external aid to
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Central PSUs. portfolio rationalisation and setting up of
Project Management Unit in Department of Economic
Affairs. In addition. Central Ministnies and Stafe
Governments. with a large number of World Bank aided
projects. have recently been adsked to set up a single
point Project Monitoring Authority for intensive
supervision of these projects. This will be cambined
with joint semi-annual reviews by Ministry of Finance
and World Bank. In order to ensure that the projects
achieve their development objectives in full. their quality
at entry and also during implementation I1s being
reviewed reqularly.

[Translation]
Sundaram Committee

*433. SHRI RAVINDRA KUMAR PANDEY :
SHRIMAT! SHEELA GAUTAM

Will the Minister of COMMERCE be pleased to state:

(a) whether the Sundaram Committee has
recommended that loans should be made available at
low interest rate so that Indian goods could stand in
competition in the international market; and

(b) it so. the reaction of the Union Government
thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULI RAMAIAH) : (a) and
(b). The Reserve Bank of India at the request of the
Federation of Indian Export Organisations appointed a
Committee in September, 1992 under the Chairmanship
of Dr. G. Sundaram, the then Additional Secretary in the
Ministry of Commerce to examine the complaints
regarding the interest rate structure of export finance.
the period of credit and allied questions including
important individual complaints. Accordingly. the
Committee studied the various aspects of these issues
and suggested that the Reserve Bank might consider
reviewing the interest rates for export credit within their
overall monetary and credit policy. It also’recommended
that if there was going to be a policy decision to lower
the minimum lending rate for commercial loan. it should
be ensured that there was more than a corresponding
reduction of export credit interest rate keeping the yueld
to the banks at the existing level.

The Committee submitted an Interim Report
followed by a final Report. Based on the
recommendations of these Reports, the Reserve Bank
of India made appropriate revisions in October 1992 in
the interest rates of Pre-Shipment as well as Post-
Shipment Credits. Thes rates have been kept under
review by the Reserve Bank of India so that adequate
credit is available to the exporters at internationally
competitive rates. The Government also interacts
appropriately from.time to time with the Reserve Bank
of India on this matter.
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[English]
Production of FCV Tobacco

*434. SHRI BHAKTA CHARAN DAS : Will the
Minister of COMMERCE be pleased to state : '

(a) the total ptoduction of Flue Cured Virginia
Tobacco during 1995-96 and 1996-97 in the country,
State-wise:

(b) the financial assistance provided by the Tobacco
Board to each State to boost the production of tobacco
during the above period;

(c) whether tobacco growers of several States have
demanded remunerative price for their produces;

(d) if so. the details thereof; and
(e) the steps taken by the Government in this
regard? :

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) The
details of State-wise production of Flue Cured Virginia
(FCV) Tobaccb during 1995-96 and 1996-97 is as
under :

(Qty : In Million Kgs)

peceme®r 20, 1996

State ' 1995-96 1996-97

Andhra Pradesh 101.66 83.08 (Target)
Karnataka 25.00 36.00 (Estimate)
Maharashtra 0.21 0.14 (Target)
Orissa 0.13 0.12 (Target)
Total 127.00 119.34 (Target)

(b) No financial assistance is being given by the
Tobacco Board to the States. However, financial
assistance is being provided to the FCV Tobacco
Growers by the Tobacco Board. During 1995-96, an
expenditure of Rs. 40.89 lakhs in Andhra Pradesh and
Rs. 17.41 lakhs in Karnataka was incurred under
various developmental and extension schemes for
increasing the yield and quality of FCV Tobacco. The
budgeted outlay of various schemes during 1996-97 in
Andhra Pradesh and Karnataka is Rs. 45.03 lakhs and
Rs. 28.80 lakhs respectively.

(c) to (e). A representation has been recieved from
the Karnataka State Tobacco Growers Forum on various
issues including remunerative prices for tobacco
whetein a specific request to see that the Tobacco
growers of Kamataka get an average price of Rs. 50/-
per kg. during current Karnataka auctions, has been
made.

The Tobacco Board authorises the crop size for
Virginia toLacco after consultation with growers and
traders, assessment of carryover stocks and the
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domestic/international demand and supply position.
Mininum Support Prices (MSP) for various grades of
tobacco are announced by the Tobacco Board on the
recommendations of Commission for Agricultural costs
and Prices. MSP for the current year for F2 and L2
grades of tobacco are Rs. 19 and Rs. 22 per kg.
respectively.

Tobacco Board has fixed a crop size of 29.50 M.Kgs
for 1996 Karnataka crop season taking into
consideration the domestic and international demand
for Tobacco. The average price realised in Karnataka
during the current season is Rs. 50.64 per kg

Smuggling of Gold

435. SHRI MOHAN RAWALE :
SHRI DINSHA PATEL :

Will the Minister of FINANCE be pleased to state :

(a) whether according to the World Gold Council
about 100 tonnes of gold valued at around Rs. 5000
crores is brought into India every year through illegal
channels,

(b) if so, the details thereof;

(c) whether the World Gold Council has suggested
certain measures to check smuggling of gold into the
country;

(d) if so, the details thereof. and
(e) the reaction of the Government thereto?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (e). Presumably. the question
refers to the report of the World Gold Council, Geneva
published in February, 1996. This report states that in
1995 there was a gapsof 234 tonnes between legal
import of gold dnd the demand for gold in India and that
this gap was met by re-cycling of gold available within
the country and other imports. The report, however, does
not give any estimate of quantities of gold sourced
through these channels.

It is also observed that the referred publication itselt
states that the accuracy of any statement or onbservation
made therein is not guaranteed. It is, therefore,
considered that the estimates of demand for golid in
india and the quantities of gold illegally imported into
India could only be conjectural and not verifiable.

The World Gold Council has not suggested any
measurés to check smuggling of gold into the country.

Considering demand for gold in the country,
Government have allowed import of gold as baggage
by eligible passengers on payment of customs duty.
Since inception of this Scheme in 1992, 825.8 tonnes
of gold has been imported under this Scheme thus
curtailing smuggling of gold.
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Losses in Paper Industries

‘436. DR. SATYANARAYAN JATIA : Will the
Minister of INDUSTRY be pleased to state :

(a) the details of the total loss suffered by the public
sector paper manufacturing industries in the country
particularly situated in Assam and Madhya Pradesh;

(b) the reasons for incurring losses; and

(c) the steps taken by the Government for remedy
the situation?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) Detials of losses :

There is only one Central Public Sector Undertaking-
Hindustan Paper Corporation Ltd. (HPC)-engaged in
the production of paper, in four of its mills. The names,
locations and losses incurred upto 31.3.1996 in respect
of these mills are given below :

Name Location Loss (as on
31.3.96
" Rs. in crores)
1. Nagaon Paper Mills Assam 785.81

Cachar Paper Mills

2. Nagaland Pulp &
Paper Company
Limited.

Nagaland 178.09

3. Mandya National
Paper Mills Limited

Karnataka 17517

(b) Reasons for Losses :

Nagaon and Cachar Paper Mills . Locational
disadvantages. lack of infrastructural facilities and high
interest burden due to cost over run etc. have let to loss
although operating profits have increased in the past.
Loss in 1995-96 came down substantially from the
previous year and the capacity utilisation is increasing.

Nagaland Pulp and Paper Company Limited : Lack
of infrastructural facilities, lack of power, poor
organisation of raw materials, unsatistactory performance
of boilers and lack of work culture. Production remains
suspended since Oct., 1992.

Mandya National Paper Mills Limited : Low capacity
utilisation, operational difficulties, excess manpower and
shortage of raw material i.e. bagasse. Production
rernains suspended since -April, 1993.

(c) Steps taken by Government :

Nagaon and Cachar Paper Mills : A proposal for
financial restructuring of Hindustan Paper Corpn.
(Nagaon and Cachar Paper Mills) have been approved
by Govt. Action has been taken by H. P.C. to improve
efficiency in the area of pulp mill, recovery section
and paper machine and to increase the capacity
utilisation.
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Nagaland Pulp and Papér Company Limited :
Government has decided to revive the mill hy fmancual
restructuring and additional capital investment.

Mandya National Paper Mills : The Company was
referred to BIFR and BIFR ordered winding up.
Government has, however, decided tq re-start the
operations of the mill and privaties it as a going concern.
An appeal has been filed in AAIFR.

Board of Trade Meeting on Decline in Exports

*‘437. SHRI SULTAN SALAHUDDIN OWALSI : Will
the Minister of COMMERCE be pleased to state :

(a) whether the attention of the Government has
béen drawn to the newsitem in ‘Hindustan Times’' dated
October 10, 1996 under caption ‘Board of Trade ta
discuss slide in growth of exports’;

(b) if so. the main reasons for slide in growth of
exports; and

(c) the decisions taken and the steps being taken
to meet the growth of exports by the Board of Trade?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULI RAMAIAH) : (a) to (c).
Yes Sir. The recent decline in the rate of export growth
is mainly on account of deceleration in the rate global
export growth in the current year from 8% in 1995 to an
estimated 5% in the first half of 1996, high rate of
interest charged by the banks, non-availability of export
credit and infrastructure constraints.

As a measure of boostng exports, the Board of
Trade recommended that the effects of the Busy Seaspn
Credit Policy of RBI be reflected in pratice. particularly
with reference to speedy delivery and iowering the cost
of credit, Foreign Direct Investment be given whole-
hearted encouragement of support. anamolies in the
duty structure of certain sunrise industries like textile
machinery and machine tools be quickly removed, and
the imposition of MAT be reviewed.

Steps taken to improve export growth include :

(i) Operationalization of the Crucial Balancing
Investment Scheme to improve infrastructure
specifically related to export production.

(ii) Establishment of special growth centres and
export promotion industrial parks to support
State Governments efforts in export
promotion.

(ii) Encouraging exports of agro products and
value added products such as processed
foads.

(iv) Regional balateral mmatwes have been taken
such as operationalisation of SAPTA.

(v) Special thrust is being given to 43 countries
of Latin American region by granting double
weightage for exports to these countries for
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grant of recognition as Export House/Trading
House/Star Trading House/Super Star Trading
House

(vi) Small exporters with an average export turn-
over Rs. 2 crores in the proceeding three
years or with a turn-over of Rs. 5§ crores in
preceeding year have been made eligible
for grant of Special Import Licence to give a
special boost to exports of products
manutactured in SSI sector. Special Import
Licence entittement to status holders has
been increased by 1°. across the board to
all categories and the fiumber of items on
the Special iImport Licence list has also been
increased.

(vit) India Brand Equity Fund has been launched
to build up a brand image for Indian export
products abroad.

(vii) With a view to involve States/Union Territories
in promotion of exports, one State
Corporation in each State/Union Territory has
been accorded Export House status
irrespective of past export performance.

(1x) Better and continuing Inter-ministerial
coordination and interface with Trade and
Industry to further streamline and simplify
procedures relating to Foreign Trade
transactions

Silk Industry

*438. SHRI JAGAT VIR SINGH DRONA :
SHRI ANANTH KUMAR

Will the Minister of TEXTILES be pleased to state:

(a) the names of the States selected under the
National Sericulture Project and the details of work
being undertaken under the Project:

(b) the financial assistance received so far from the
World Bank and Swiss Development Corporation for
the Project; and

(c) the time by which the project is likely to be
implemented? >

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA)
{a) A World Bank/Swiss Development Cooperation
assisted National Sericulture Project is being
mplemented in 5 traditional senculture States namely
Karnataka, Andhra Pradesh, Tamil Nadu. West Bengal
and Jammu and Kashmir and on a pilot basis in 12
non-traditional States namely Assam. Bihar. Kerala.
Rajasthan, Orissa, Gujarat, Maharashtra. Madhya
Pradesh. Uttar Pradesh. Punjab. Haryana. and Himachal
Pradesh.

Under the project, the components financed are
development oriented. with several innovative and
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synergic constituents. Besides creation of substantial
infrastructural facilities by the States and CSB for the
discharge of functions like the supply of quality basic
and rearer seed. markets for decentralised private
rearers and reelers, research and development and
training facilities for on-tarm and off-farm activities the
project has also attempted the incorporation of efforts
by Non Governmental Organisations (NGOs) by
assisting 125 NGOs. The progress in quantitative as
well as qualitative terms has been signiticant and on
the technology generation and absorption side.
progress has ranged from the evaluation of techniques
for genetic marketing of live sericulture matenal to the
introduction of low cost energy conserving ovens in
reelers’ establishments in the country.

(b) The World Bank/Swiss Development
Cooperation have disbursed US$ 120.5 million up to
November, 1996 under the project.

(c) The project which commenced in 1989 is closing
on 31st December, 1996.

Investment in Coal Sector

‘439 DR. MAHADEEPAK SINGH SHAKYA : Will
the Minister of COAL be pleased to state :

(a) the total capital investment made in coal sector
as on March, 1996 and at the time of nationalisation of
the Coal Industry: '

(b) the investment made in the sector during the
Eighth Five Year Plan period:

(c) whether the Government propose to invest more
funds in coal sector in view of the increasing demand
of coal in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT!I SINGH) : (a) and (b). A
Statement is enclosed.

(c) and (d). As per the New Economic Policy of the
Government of India stipulating self-sufficiency in public
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